
 Misc.(Bail) Case No.  284 /2021 
 
 
16-09-2021    This is an application u/s 439 Cr.P.C. filed by Md. Islam 

Ali seeking bail for Ezazul Haque in connection with Dhekiajuli PS case 

No. 487/21 u/s 376/511 of the IPC, corresponding to GR Case No. 

2847/2021. 

   I have heard the learned lawyers appearing for both 

sides. Also gone through the contents of the case diary.  

     On perusal of the case diary, it transpires that 20-08-

2021, at about 5 PM while the cousin of informant (X) aged about 19 

years was returning home alone in her bicycle from the ATM centre at 

Dhekiajuli Tea Estate, accused all of a sudden, grabbed her, pressed 

her breast and pulled her inside the garden in view to commit rape 

but she gathered courage and pushed the boy by kicking him and 

shouted. Then hearing her, Philista Topno and other came and caught 

the boy.   

   Learned P.P. opposed the bail prayer stating that there 

is clear evidence against the accused of making attempt to commit 

rape on a girl when she was proceeding alone.   

   Learned counsel for the accused however contended 

that a concocted story has been brought. According to him the fact is 

that while the boy was moving in his bicycle she suddenly fell on the 

girl and on suspicion he has been caught and implicated in the case of 

attempt to rape. It is also contended that accused has been in jail 

since 21-08-2021. Therefore, learned counsel prays for bail.  

    Having heard the learned lawyers for both sides and on 

careful consideration of the case diary, it transpires that there is 

credible materials in the case diary which shows that accused made a 

sinister attempt to commit rape on a young girl in the wee hours 

while she was returning home alone taking advantage of her 



loneliness by exploiting the opportunity.  But providentially accused 

could not do any harm to the girl due to her prompt action and 

alertness.   Even though accused could not physically assault the girl 

nevertheless, the action of the accused has the same weight as he did 

the act with intent to cause sexual assault on her which act is equally 

heinous and serious with that of committing rape for which equal 

punishment has been prescribed for attempt to commit the offence of 

rape even though no rape took place. The crime against women is on 

the rise and Assam has gained the notoriety of being the top in all 

India rank in committing crime against women.      

    Therefore, even though learned counsel pleaded 

innocence of the accused but given the materials collected during 

investigation and the ground situation prevailing, this court is not 

inclined to accept the submission of the learned counsel appearing for 

the accused. Consequently, the prayer for bail stands rejected.   

      Let the case diary be returned with sealed cover.    

     The bail application is accordingly disposed off.  

    

 
           (C.B. Gogoi) 

            Sessions Judge,  
                             Sonitpur,Tezpur. 

 


